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Arrears of Taxes against Swadeshi 
Cotton Mills limited, Kanpur

1502. SHRI YAMUNA PRASAD 
MANDAL: Will the Minister of FIN­
ANCE be pleased to state:

(a) the total amount of Income- 
tax, wealth tax and other Central 
taxes such as excise duty, outstand­
ing against Messers Swadeshi Cotton 
Mills Co, Ltd.f Kanpur as on 1st Jan­
uary, 1976; and

(b) the action taken or proposed to 
be taken to recover the same?
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THE MINISTER OF STATE IN­
CHARGE OF TBS DEPARTMENT 
OF REVENUE AND BANKING 
'SHRI PRANAB KUMAR MUKHER- 
JEE): (a) Total amount outstanding 
against Messers Swadeshi Cotton 
Mills Co. Ltd, Kanpur as on 1st Ja­
nuary, 1976 imposed as penalty under 
■ection 271(1) (c) of the Income Tax 
Act, 1961 (for the assessment year 
1965-66) is Rs. 3,97,000.

No Wealth tax, Gift-tax and Estate 
duty is outstanding against Mjs Swa­
deshi Cotton Mills* Co. Ltd. as on 1st 
January, 1976.

Total amount of Central Excise 
duty outstanding against the com­
pany as on 1st January, 1976, is 
Rs 34,654

(b) As regards th" penalty under 
Income Tax Act the recovery has 
been stayed till the disposal of the ap­
peal by the Income Tax Appellate 
Tribunal

Recovery of arrears of Central Ex­
cise duty is kept in abeyance as one 
case is pending in Allahabad High 
Court and m the second case party 
has filed an appeal to the Appellate 
Collector of Central Excise, Delhi

Additional Expenditures of 
Government

1503. SHRI SAMAR GUHA: Will 
the Minister of FINANCE be pleased 
to state.

(a) whether the budget deficit runs 
to an amount of Rs, 900 crores and 
drawal from the commercial banks 
by the Government &tands to about 
Rs 300 crores during the year 1975;

(b) the break-up of expenditures of 
this Rs. 1200 crores in regard to (i) 
non-development purposes and (il> 
productive objectives; and

(c) the effect of this amount on in­
flation?




